IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

'0.A.N0.61/93 » ~° Date of Order: 12,3,1993

. BETWEEN :
1. S.Ayub Shariff
2. K.Seshachalapillai . .. ZXpplicants,
AND

1. The Senior Supdt., of Post Offices,
- Chittoor Division and District,

2. The Director General af Posts, -

- New- Delhi. .+ kespondents, .
|
3
Counsel for the Zpplicants .. Mr,Rrishna Devan
Counsel for the Respondents .. Mr.N,.,:i,Devraj- Q
LORAM ¢

HON'BLEZ SHRI T, HANDRASEKHARA EEDDY, MEMBER (JUDL.)

\‘.\,‘



Order of the Single Member Bench delivered by

Hon'ble Shri T..handrasekhara xeddy, Member (Judl,).

T ra e A b
This is an application filed under Section 19 of

the Mdministrative Tribunals éCL to dlr@Ct the respondents to

pay ‘the Daily Allowancetf the Qgpireaﬁfggnd also reimburse

the mess charges incurred for.the period of "Induction to P.As

Training” in Mysore from 30.3.19%0 to 19.6.19%0,

The facts giving rise to this 0,A, in brief are

as follows =

2. The first applicant is working as Post Man and the
‘second applicant as Group-D employee in Palamner Head Post Officey
Chittoor Division, The applicants one and two were selected

in the examination for promotion to the cadre of Postal Assistant

held in the years 1988 and 1989, Both the applicants were

send to ﬂncergo "Induction to Postal A531Stants Training" in ;
Postal Training Centre, Mysore Kermataka State from 3C,3,1990 g
to 19.6.1990., Accordingly both of them had undergone the said 3
training”during the period from 30;3.%2?1 to 19,6,199C, 30th {
the applicants after completion of traf?ih;’had_submitted bills
claiming T& and D& fof the treining they nad undergone in the
~postal training centre, Myéore. In thQ year 1990¢ the bills

of the applicants were passed only with regard to the TA claim
but DA claim had been dis-allowed, 3o, the presenﬁ 0,.A. is

filed by the épplicants for the relief as already indicated

sbove,

3. Today we have heard Mr,Krishna Devan, Advocate for

the applicant and Mr,N.~.Devrej, Stending Counsel for the

— ch—’7‘ -
r | | 3

respondents,
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4.
S.

6. Copy to All Reporters as per standard list of CAT.Hyd.s
7.

-4-

The Senior Superiﬁtendent of Post Cffices,
Chittoor Division .and Dist. ‘

The Director General of Posts, New Delhi.

One copy to Mr,Krishna Devan, Advocate, CAT .Hyd.

One copy to Mr.N,R.Devraj, Sr.CGSC.CAT.Hyd.

One copy to Deputy Registrar(J)CAT.Hyd.

Ofle spare COpY.
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4, “ Mr . N.Kk.Devraj, Standing dounsei for the
respondents opposes this O.A. an the ground of limitation.
As could be seen the cause of action fqr—fiiing this_O}A.
' aro:seﬂ in the mo.nt‘h of Sept_em‘be‘r‘ 1990 when the caompetent
authority passed the bill allowing the TA claim of the
applicants and dis-allowing the DA claim of the ‘applicants,
Under provisions of Section 2£ of the Administfative'
Tribunals Aét one year time 1slgiven to the appliC§htS

to approach this Tribunal for redressal of his grievance/
grievances after D.A, was disallowed, Admittedly this
O.A. is filed on 22,1.1993, There.is morethan 2% years
delay in filing this 0.A. Absolutely no explanation is
offiferred for the enormous delay bf-2% years in filing of
ﬁhis 0.A.," In view of this position, we do not have any |
difficulty to come to the conclusion that this O.,A. is
hépelessly barred by time and so is rejected as barred by

time,

5, Mr,Krishna Devan has moved M,A.51/93 for permission

to file a single O.A. on behalf of both the épplicants.._AS('

¢

we have rejected O.A, this M.,A, becomes infructuous and %

!

‘is dismissed as infructuous, .
[

6. The parties shall bear their own costs,

T ¢ e SnacSetes, uﬂ__;d
(T .CHANDRASEKHARA REDDY)

Member {Judl, )

Dated: 12th March, 1993

"(Dictated in Open Court)’
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TYPED BY COMPARED BY

CHECKED %;/m APPROVED BY
&) |
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH AT HYDERABAD.

THE HON'BLE MK,JUSPICE V.NEELADRI RAO
' ICE CHAIRMAN

THE HON'BLE MH.K.BALASUBRAMANIAN :
MEMBER(ALMN) |

ANLD
L

. THE HON'BLE MR.T.CHANDRASEXHAR
REDDY : MLMBER(JULL)

DaTED: 1L- 1993,

ORDER/JUDGMENT -

R.P./ C.P/M.A.No,
_ in ‘
0.a.M0.  61\872 -
T,A.No. (W.pP.No )

Admitted and Interim directions

issue
-Allowed,

Dispoged of with directions
Dismif$sed as withdrawn,

Dismifgsed

Dism SSed-fOr default.

Ordgred/Re jected.-
e S S

No -order as to costs.
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